
 

cient quota of gas for Hazira and Pipavav. I 
also request the Power Minister to have a 
joint venture gas-based power project in 
Gujarat or on the basis of privatization, and 
instead of transfer of gas, power can be 
transferred to other states. As far as I know, 
transfer of power is easier and economical 
rather than transfer of gas. I hope, the 
Prime Minister will take personal and keen 
interest in this matter and will announce the 
allocation of gas quota, which is due to 
Gujarat. I want to convey, through you, the 
feelings of the people of Gujarat to the 
Prime Minister, to the Minister of Power, 
and to the Minister of Petroleum & Natural 
Gas, before the people of Gujarat get 
agitated, that the Government should take a 
decision in this matter immediately and do 
justice to them. Sufficient quota of gas, 
needed for the power stations in Gujarat, 
may be allotted to them. 

RE. OPENING OF STUDY CENTRES 
BY FOREIGN UNIVERSITIES IN 

INDIA WITHOUT GOVERNMENT OF 
INDIA'S PERMISSION 

SHRI N. THALAVAI SUNDARAM 
(Tamil Nadu): Sir, I thank you for giving 
me the opportunity to speak here. I would 
like to draw the attention of the House 
towards the education system in our 
country. We have 250 universities and 
thousands of technical institutions in our 
country. But, now foreign universities have 
started opening their study centres in all the 
four metro cities, that is, Chennai, Calcutta, 
Bombay and Delhi. 

Some leading universities of the UK 
have given advertisement, inviting appli-
cations from Indian students for various 
engineering courses at a cost of 2600 
pounds. It has establshed an office in 
Delhi. 

There is another institute. The Man 
Comp. which has invited applications for 
an MBA Degree programme from the 
University of West Australia. 

This is the position prevailing in our 
country. There are no guidelines, there 

are no rules till date for establishing a 
study centre in our country. 

Today, the Aptech has issued an adver-
tisement for B. Tech degree course in 
network and communications from the 
University of Northembria, UK. 

The Durhan University Business school, 
UK has announced a distant learning 
programme for MBA at a cost of 8,000 
pounds. 

The Durham University had announced a 
distant learning programme, leading to an 
MBA Degree, at a cost of 8000 pounds. 

Sir. in our country, a degree course can 
be conducted only by an university estab-
lished under an Act of Parliament, or, by an 
Act of any State Legislature. Now, as far as 
the entry of foreign universities into this 
country is concerned, so far, there is no 
law; nor are there any guidelines. These 
universities are opening study centres in 
Calcutta, Mumbai, Delhi and Chennai. 

As far as Chennai is concerned, yester-
day, on a public interest litigation petition 
filed in the Madras High Court by one Mr. 
Sethuraman, an interim injunction was 
granted. Therefore, the matter is sub judice. 

In the case of the other three metropolis, 
i.e. Calcutta, Mumbai and Delhi, such 
study centres have been opened for giving 
coaching to Indian students. 

As I pointed out, there are no rules and 
regulations framed so far in regard to the 
opening of such study centres by foreign 
universities in India. Sometime in 1995, 
there was a seminar in which the Secretary, 
Ministry of Human Resource 
Development, and representatives of the 
All-India Council of Technical Education 
took part. It was said then that guidelines to 
regulate the entry of foreign universities 
were being framed. However, this has not 
happened till now. Sir, this is an 
unprecedented situation that no rules and 
regulations have been framed so far, 
although many foreign universities are 
coming into the country. 
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As I said, there are more than 250 
universities in our country. We have about 
a thousand technical institutions. When 
this is the situation, why should we permit 
these foreign universities? I would request 
the Chair to give a direction to the 
Ministry of Human Resource Development 
in this regard. In the absence of any 
guidelines, in the absence of any rules, 
how are these universities being allowed to 
open study centres in Mumbai, Calcutta, 
Delhi and Chennai? 

We have in Delhi, the Jawaharlal Nehru 
University, apart from the Delhi 
University. We have the Madras Univer-
sity in Chennai. We have the Calcutta 
University in Calcutta. I do not know how 
the foreign universities are being permitted 
to open study centres here. As you know, if 
a person wants to open an engineering 
college, he has to get permission from the 
All-India Council of Technical Education. 
On the other hand, these universities are 
not seeking any permission from the 
Government of India. This is because you 
have not framed any rules. 

I would, therefore, request the hon. 
Minister of Human Resource Development 
to take necessary steps to see that 
guidelines are framed immediately to reg-
ulate the entry of foreign educational 
institutions into India. When we have so 
many well-established and good univer-
sities in our country, why should we permit 
these foreign educational institutions? 
Now, would the Jawaharlal Nehru 
University, for example, be allowed to 
open a study centre in a foreign country? It 
is not possible. 

Sir, if we allow these foreign educa-
tional institutions into this country, it 
would not only affect the student com-
munity; it would affect the other people in 
the country as well. If you pay, say, Rs. 4 
or Rs. 5 lakhs, they issue a BE degree or 
an MBA Degree. If you have to start a 
degree course here, you have to get 
permission from the University Grants 
Commission. Similarly, for starting 
engineering and medical colleges, one 

has to get a nod from the All-India Council of 
Technical Education and the Medical Council 
of India, respectively. Certain pocedures are 
laid down. But as far as these institutions are 
concerned, no permission is required; there are 
no guidelines. 

THE VICE-CHAIRMAN (SHRI SANATAN 

BISI): what is your point? 

SHRI N. THALAVAI SUNDARAM: I will 
take just one minute, Sir. 

I have pointed out that a stay has been 
granted by the Madras High Court on a public 
interest litigation petition. But these study 
centres are being opened in the other three 
metropolis, i.e. Calcutta, Mumbai and Delhi. I, 
therefore, request the chair to give a direction to 
the Government to take necessary steps to bring 
forward proper guidelines so that the entry of 
foreign universities into this country and the 
setting up of study centres by them is regulated. 

Thank you, Sir, for permitting me to make 
this Zero Hour submission. 

RE.     HUNGER     STRIKE     BY     UN- 
ABSORBED APPRENTICES OF 

NORTH-EASTERN   RAILWAY    EAD 
QUARTERS, GUWAHATI 

�� �
�& ���� (��ह��): 	ह��
, 	h $� ��  	�K
	 
�� ���� ����� ��  ��� 	����
 �� K
�� @�� 
�����G��F �� d� $�<W� ����  �ह�� हH � ��6ह��� 
I"(�'��1� �� V�]�G �� �D� ह� ����� �� $� �� 
�����G�� ��i� हHI ह� � 	ह��
, ��/�� ���F 29 J"�� 
�� 	����
 ��� 	��� G�ह�'� GI 9� � G�ह�'� 	( ���X0� 
��	��� ����� �� 	HD
��
 ह� ;� �ह�� )� �����G�� 

H��F �� 	����
 ��� 	��� �� �� �	��� ���G�� �� 
	��G �� 9� � �� 	����
 ��� 	��� �� �� ��� ��� ��  
���� ���� ���G�� ���� �� $o���� ��
� ;� 
	c��� J�O����
F �� ���a1 ��
� 9� � 	����
 ��� 
	��� �� �� ��� ��� ��  ���� ���� ���G�� ���� �� 
$o���� ��
� ;� 	c��� J�O����
F �� ���a1 
��
� 9� � 	����
 ��� 	��� �� ��  ���a1 �� ���� 
�ह� ���� �� 28 �H��. �� �ह�� $i �� I"(�'��1� 
	( V�� 
H�� ह� 	���G��� �� ����� �� ह�� A��'�� ह� 
����  ������ �� $	�Q J�1� �� ��i� हHI ह� � 
��	( �� ��� – 7H� �H 	��, J���6� ;� ����  �� 
ह��� D��� ह� G. ह� � $i 
H�� ��i� 9�, ��� �� 
J����� ���� G
� � ��� �� 

301    Re: Hunger Strike by [1 AUGUST, 1997]    of North-Eastern Railway    302 
un-absorbed apprentices H.Q.  Guwahati 


